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ghrimati N i U i  Akmed: It is a
gtfnitne fact that crimes on the rail
ways are increasing during the ctir- 
Mttt year. In view of the growing 
Insecurity in railway travelling, may I 
know what protective measures are 
taken by the Kailway Protection Force 
and the number of miscreants ar
rested by them so far?

8hrt ShahnaWas Dm: I would like 
to make the position clear. The Rail
way Protection Force is responsible 
only tor the protection of railway 
property and property entrusted to its 
care. The Government Railway 
Fblice, which comes under the juris
diction of the State police, is responsi
ble to ensure safety of travelling pas
sengers in trains. I want to make that 
quite clear.

Mr. Speaker: I am surprised. Let 
this question of law be decided. My 
view has been different. Of course, 
if the culprit escapes into the country, 
the State police will pursue him. But 
so far as crimes committed within the 
train are concerned, is it the duty or 
the obligation of the local police to 
appoint so many persons to look after 
it? The Minister will kindly consider 
and ascertain the legal opinion regard
ing this.

Dr. Ram Sabhag Singh: Even if we 
assume that it is the responsibility of 
the State Government to take care of 
the railway passengers, may I know 
whether the Railway Ministry has 
approached the State Governments or 
requested the Home Ministers and the 
Chief Ministers of the States to take 
adequate precautionary measures? 
The Minister says only in some zones 
it is on the increase, viz. Western, 
North-Eastern and Northern Rail
ways. Hie Eastern Railway also pas
te* through this. So, out of ? zones, 
In 4 xones, the law and order condi
tion has become very bad. May I 
know whether they have approached 
the St«t« Governments to give them 
adequate power to restore law and 

in the railways?

lb .  fivadnr: What he means is this. 
ytq** tka xattwan undertake tha

liability of taking passengers, it it not 
their obligation to t»k» them salia? 
Why not they themselves take tha 
power? It is a suggestion that is 
made. Tbe hon. Minister of Railway* 
said the other day that from time to 
time he will hold conferences with tha 
Members and call for suggestions. Ha 
offered to do so. So far as this matter 
is concerned, hon. Members will talk 
to him and if anything more has to be 
done in this House, we shall do it.

Shri Tyagi: 1 only want to submit 
that it the Government is feeling that 
the crime on railways is on the dec
rease, the nation would be shocked to 
know it. There is no hope of any 
improvement if that is the complac
ency of Government. I am afraid it 
is not on the decrease; on the other 
hand, it is on the increase. During 
the British days, we had never seen 
daroities committed in the trains, pas
sengers shot at pistol-point, etc.

Mr. Speaker: We are having a gene, 
ral discussion on this matter now.

81nri S. M. Banerjee: Let us have a 
discussion on this.

Shri Scmavane: On a point of order, 
Sir. The hon. Member, Shri Tyagi. 
said that no such things took place in 
the British regime. Is that statement 
correct? Can he make such a wrong 
statement?

Mr. Speaker: There is no point ol 
order in this. He thinks similar things 
did not happen when the previous re
gime was here. It is a matter of opi
nion. Let me proceed to the next 
question. Hon. Members know how to 
move this House.

Shri 8 M. Banerjee: I move___
Mr. 8peaker: I cannot take notice 

of oral motions like this.
Delay in Recruitment of Railwayman 

+
f  Shri Harish Chandra Mathar: 

Shri Hem Raj:
Will the Minister of Railways be

pleased to state:
(a) whether delays in recruitment 

on railways have been brought to his 
notice*,
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(b ) what are the zBsia cause* of 
delay; and

(c) the steps being taken to elimi
nate them?

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) Yes.

(b) and (c). The matter la being 
examined.

Shri Harfah Chandra Matfcnr: Is It 
a fact that the various General 
Managers have represented that the 
work is suffering because ot these 
delays? May I know what was the 
main complaint from the General 
Managers when it was made and what 
steps have been taken in that regard?

Shri Shahnawas Khan: I am not 
aware of any specific complaints by 
all the General Managers. Some 
delays did occur in certain cases. We 
called a meeting of the Chairmen of 
the Railway Service Commissions and 
we have already initiated steps to 
speed up the procedure.

Shri Harish Chandra Mathnr: From 
the date on which the candidate 
appears for interview to the date 
when he receives the posting order, 
what is the time ordinarily taken and 
what are the various processes 
through which he has to pass?

Shri Shahnawas Khan: The time-lag 
varies between 7 months and 1 year. 
There are set procedures. Applications 
are invited, examinations are held and 
those who are successful are called 
for interview. After the interview, 
there is verification of character. The 
lists are sent to the railways and then 
the railways call upon them for 
medical examination. Then whenever 
vacancies arise, they are appointed.

Shri Ben Raj: May I know whe
ther it is a fact that this verification 
by the police takes months and 
months and the posts an  never filled?

Shri Shahnawas Khan: We have
laid down a time-limit of 4 wades. 
If the police verification on report is 
not available within 7 weeks, than we 
accept the verification by any gazet
ted officer or MP.

S M  M b I ih  Stag*: What Is the 
main reason for d*lay in recruitment? 
Is it  because qualified persons are not 
available or is Government fa ilin g  is 
its duty to recruit in right time?

Shri Shahnawas Khan: We hav*
not found any dearth of suitable per
sons. There has been some delay 
owing to the procedure. We are try
ing to expedite the matter, so that 
there Is no delay.
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Mr. 8peaker: The hon. Member
must give notice of a separate ***»- 
lution and not ask tor it In the 
Question Hour. Let him ask for 10* 
Railway Commissions; what is the 
difficulty?

Shri T. B. Vtttal tar. The hon. 
Deputy Minister said that soma steps 
are beinf taken. May J know the 
natitn of the steps being taken. 
bratue ia some cases, after tfaa 
announcement is made, ft takes two
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years to call the candidates for inter
view 7

Shri Shahnawaa Khan: One of ths 
aoost important steps that we are 
taking is to hold a mass examination, 
prepare a panel and whenever there 
is a demand, ve detail people from 
the panel

Shrl Bariah Chandra Mathnr: The
hon. Deputy Minister said that the 
delay is from a minimum of 7 months 
to a maximum of 12 months. May I 
know how he expects a candidate to 
keep waiting for 12 months? Is the 
step he is suggesting likely to elimi
nate the delay and after this step is 
taken, what is the time that will be 
taken?

Mr. Speaker: Just as the Union
Public Service Commission's report, 
are not the reports submitted by the 
Railway Public Service Commissions 
placed on the Table of the House? 
Does the Railway Public Service Com
mission not prepare an annual report?
I  am requesting the hon. Minister 
whether it may be placed on the Table 
of the House so that we will have 
an opportunity to discuss it

Shri Shahnawaa Khan: There are 
four Service Commissions, and they 
are not statutory bodies like the Union 
Public Service Commission. So, no 
regular report is placed on the Table 
of the House. «

Shrl Harlsh Chandra Mathnr: But
the Railway Minister can make a re
port. How do they expect the candi
dates to wait from 7 to 12 months? 
Or is it their experience that most of 
the candidates who apply and are in. 
terviewed are not available when post
ing orders are sent to them?

Shri Shahnawas Khan: Some of them 
are not available; but a large number 
of them are available.

Mr. Speaker: I f  the hon. Members 
« r «  anxious, let them table a motion 
saying let us go into the question of 
recruitment in railways in greater de
tail than now

Kafrrthsn Desert

•B9f. Dr. Bam Sibhaf Singh: Will 
the Jrfinister of Food and Agricaltu* 
be pleased to state:

(a) whether the scheme to esta
blish a shelter belt of trees along the 
western border of Rajasthan desert 
has now been abandoned;

(b) if so, whether any new scheme 
has been evolved to fight the advance 
of that desert in different directions 
in India; and

(c) the total area of fertile land 
whicfl is eaten up by the advance of 
the desert, each year?

Thi* Minister of Agriculture (Dr.
V. ’B'WtanmfcSiV. V&'y "f «s, fc iw m j 
of w^odlots, wind breaks and develop
ment of pastures are considered more 
eflective methods to check the spread 
of desert.

(b7 A pasture development scheme 
has already been sanctioned and is 
bein^ implemented. The Desert Affor
estation antl Soil Conservation Station 
at jodhpur is being developed into a 
Central Arid Zone Research Institute 
to t#°kle all the problems of arid and 
semi'arid regions.

( c ) No reliable data is available 
with regard to the total area of fertile 
land which is turned into desert, each 
year-

Dr. Ram Subhag Singh: The hon.
Minister says that they have given up 
the creation of a sheltered belt zone 
in t!>e desert area, which was under
taken about 5 or 6 years ago. May I  
knov'f the amount of money so far 
s p e n t  on the project? Who advised 
the P,an *or creating a sheltered zone 
and why has it been given up?

D<. P. S. Deshmukh: First of all, 
the original scheme itself was an ex
periment. It was done at the sug
gestion of experts themselves I eun 
sorry. I have not got the figures of 
aefufll expenditure. When we changed 
the scheme or method we were ad
vised by a famous e-roert of FAO, 

G. Y. Goor. We have our own




